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Tribes need not face the U.P.S.C. 
interview while being considered for 
higher posts in the parent depart-
ment or cadre if they fulfil all the 
minimum qualifications; 

(b) whether it is also a fact that 
while recognising the due claims 0f 
the members of the Scheduled Caste:; 
and Scheduled Tribes for the higher 
pos:s and ~ervlces in the parent de-
partment OJ' cadre the purview of 
the (onsultation of the U.P.S.C. is 
ousted; and 

(c) it so, how thl! interests of these 
communities are safeguarded? 

The Deputy Minister in the Minis-
try of Home Affairs <Shri L. N. 
Mlshra): (a) and (bj. It is not 11 

fact that recruitment and promotion 
of Scheduled CaRtes and sCheduled 
Tribl" employees to higher posts in 
the parent department or cadre is not 
wi'hin the purview of 1he U.P.S.C. 
by virtue of Article 320(4) of the 
Constitution. The Commission i~ to 
he consulted in regard to individual 
cases of member" of Scheduled Caste3 
and Scheduled Trihes where consul-
tation is neces~ary under general 
rules. 

(c) Does not arise. 

S.C. and S.T. Employees 

1483 f Shrl Dinen Bhattacharya: 
. \.. 8hrl S. M. Banerjee: 

';:;':! t'l. Minis~er of Home Atrair~ 

be pleai;ed to state: 

(a) whether there are special pro-
visiqns governing the fixation of 
seniority and confirmation in that 
parcnt department or cadre of the 
gaze: ted officer~ belonging to Sche-
duled Castes and Scheduled Tribes 
when selection i~ done with the con-
sultation of th!' U.P.S.C.; and 

(b) if so, the details of the rules? 

The Deputy Minister In the Minis-
try of Home Atralrs (Shri L. N. 

Mishra): (a) and (b). There arc 
no sP?~i~1 rulf's to determine the 
scniuri.y of gazetted officers bdong· 
iog to Scheduled Castes and Sche-
duled Tribes, when selection is made 
in con.sultatiOll with the Union PUb-
lic Service Commission .. The general 
rule of seniority which governs dlre .. t 
recruits, including candidates be-
longing 10 Scheduled Castes and 
Scheduled, Tribes, is that' t'be senio-
rity shall be determined by the order 
of merit in which they are selectc>d 
fOr such appointment on the recom-
mendations of the Union Public Ser-
vice Commission or other sclectinrr 
authority, persons appointed as a re-
sult Of an earlier s!']ection being senior 
to those appointed as a result of a 
subsequent selection, provided that 
wh~rc persons recruited initially on 
a temporary b:lsis are_ confirmed sub-
Requently in an order different from 
the order of merit indicated at the 
time of thf'ir appointment, seniorit)' 
shall follow the (lrn-pr of confirma-
tion and not the original order of 
merit. Accordingly when vacancie5 
reserved fol' SclheduJed Castes an'l 
S~h"dul"d Tribes according to lh~ 
sped;ll represE'nl ation roster, detail ~ 
of wl1k" ;1r~ given in the note plac-
ed in thE' Library (See No. LT-4049: 
65), are filled by Scheduled CnRtp! 
Scheduled Tribe ('andidate~ initially 
appointed on a ~emporary basis, they 
are eli~ibln. for confirmation in th('ir 
turn agninst ~uch reserved vacancies; 
on confirmation they become senior 
to all others who may be ronfirmed 
from a subsequent date even though 
the oth"rs may have been appoinl('d 
earlier. 

Land Refortrul In Mahe 

14M (Ql,,·' Pof.tekkatt: 
. \.. Shri A. V. Ra/fbavan: 

Will the Minister of Home Malrl 
be pleased to state: 

(a) what progress has been made 
to carry out land reforms in Mahe 




